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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

JAIPUR BENCH, JAIPWR

Date of ordevrs 9-8~-1996

OA No, 564/93

Jagdish e+ Applicant

Versus
Union of India and Anr. .« Respondents

Mrs. Babita Sharma, Brief-helder for
Mr., R N.,Mathur, counsel for the applicant

Mr, Manish ‘Bhandari, counsel for the respordents
CORAMS
Hon' ble Mr, Gopal Krishn3, Vice Chairman

Hon'ble Mr. 0.P.Sh3rmd, Administrative Member

ORDER
Per Hon'ble Mr, Gopal Krishnd, Vice Chairmin

Applicant Jagdish son ef Shri Bhonri Ram has
claimed in this application under Section 19 eof the
Administrative Tribundls Act, 1985, 3 direction to
the respordents to the effect that he should be
engiged as casudl 13bour in the service of the
respondents and his seniority be counted as suéh

from the d3te of his initial appointment.

2, We have heard Mrs. Babit3 Sharmd, Brief-holder

for Mr. R.N,Mathur, counsel for the applicant and

Mr, Manish Bhanpdari, counsel for the respondents
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and have £arefilly perused the records.,

3. The applicant's case is th3t he was initially

_engaged as Casual labour on 23-2-1979 and he h3s

worked till 20-9-1983. He has served for 3 peried of

945 days continuously but he was not alleowed to Work.
thereafter, His averment is that despite vacancies, he was
not called and the respordents hail engdged fresh persons

as Cassyal Labourers. It is also stated that the respon-

Cm&@rf dents have violated the circuldr dated 13-8-91 3t Ann,AS5.
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The action of the respordents in net engdging the

applicént after 20-9-1983 has been assailed 3s being
illegal .

' On the contrary, the respondents have stated

that the applicant wWas never appointed as Casudl Iabour

apd the one Who was appointed 3as Casual Labour was
Shri-Jagdish son of Shri Bnorilal resident of Khan
Bhankri, who has expired en 24-10-1989; and it is not
true that the 3applicant h3s worked continueusly for 3 |
period of 945 days, It is alse stated thdt since the
applicant,has notAworked apd tried te impersondte
Shri Jagdish son of Shri Bnerilal, ne question had
arisen for giviﬁg him 2ny tempor3ry status. The
certificate exhilbited at Ann.A2 reldted to Shri
Jagiish son of Shri Bheriya (Bherilal) and it does

not pertain to the applicant.

Se The contention of the respordents in the reply
that the applicant was neither 3ppeinted nor did he
work an& that ﬁhe ceréificate Apnn.A2 does not infact
relate to him and it reldtes to Shri Jagdish son of
Shri Bnoriya (Bnerilal) has net been controverted

by the applicant by way of filing @ rejoinder to the

reply'er any affidavit,

6. In the result, this applicatien is hereby
dismissed. No erder 3s to cests.
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(0.P.Sharmd) L (Gop2l Krishna)
Administrative Member Vice Chairmdn



